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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
. BANGALORE BENCH, BANGALORE

DATED THIS THE 2ND DAY OF APRIL, 1987

Present : Hon'ble|Justice K.S.Puttaswamy .. Vice-=Chairman

Hon'ble|Shri P.Srinivasan .+ Member

Application No. 1441/86

MeR.Gundu Rao,

$/o. Late M.,Ramasuamai By

aged 59 years, N. 63-A

LTV Block, 22nd Cross,

Rajajinagar, 1

BANGALORE - 10, | es Applicant

(Shri Narayanaswamy, Advocate)

Vs,

1, The Secretary,
Ministry of Communjcations,
Covermment of India,
No.20, Sanchara Bhavan, Ashoka Rd,,
NEWBELET = 118 881,

2, The Director=Genperal,
Posts-and Telegraphs Board (CSC),
No.20, Sanchera Bhevan, Ashoka Rd.,
NEW DELHI,

3, The Chief Engineer,
(Posts .and Telegraphs (Civil),
Sanchara Bhavan, Agshoka Road,
NEW DELHI, «e Respondents

(Shri M.S.Padmérejeiah, Advocate)

The application has come up for hearing before

this Tribunal today. ’ShrifP.Sriniuesan,‘Honfble Nember(A/n)

‘made the following :
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This application #== originated s Writ Petition

Mo, 6098 of 1985 filed|on 22.11.84 before the High
Eourt of Karnataka. It was transferred to this Tribunal

under Section 29 of th

1985. fT
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Pdmiristrative Tribunals Act,
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23 The applicant uh
in the P & T Department
application that he sha
tion of his peay as from
Assistant Engineer (AE)
case are ¢ on 30,8.63,
on an ad-hoc basis as A
back to his original p
21.12,66, He chzllenge
Petition No. 7505 befor
But soon after, he with
Thereafter, he was pram
represented to the auth
should date back tao 1.

no:reply he filed enoth

o wee & Junior Engineer (JE)
from 1952 claims in this
uld be considered for fixa-
141.1873 in the grade aof

o The brief facts of this
the applicent was promoted

L and subsequently reverted
bet of JE by order dated

d this reversion in Writ

e the High Court of Kernstaka,
drew this Writ Petitions
bted es AE on 26.7.73. He
nrities that his promotion
1.73 end when he received

er Writ Petition=-W.P.No.19087/

80 =~ before the High Co
of directions to the au
representation expediti
by the High Court on 6.
the present applicetion
that reepondents be dir
1.1.73 in the revised p

III Pey Commissiaon for

urt of Karnataks for issue
horities to deal with his
ously, Thet WP uas cdismissed
tO.BD. Thereafter he filed
as a WP on 22,11.84 praying
%cted to fix his pey from
eysceles recommended by the

the post of AE.

3. Shri M.Naraysnssuamy contends thast persons

junicr to the applicant
on 1.1.73 which wes a t
The epplicant wes senio

ted in their place, Si

wvere working as ad-hoc Ats
otally fortuituous occurrence,
T end should have been promo-

nce thst wes not done, he
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should at#east be tregted as having been/ﬂE

—

on 1.1.73 and his pay [regulzted sccordingly,

4, Shri M.S.Padmergjeiesh opposes the applica-
tion aon the ground that the anplicant had not
actually worked as AE on 1.1.73 and he could claim
the pey of thst post oply from the date of his

promotion which was 264L7.73.

D Thie applicetion deserves to be dismissed
on the ground aof delay and laches because it

v
seeks & relief from 2 period & 13 years before

it was filed. Even on|merits, the claim of the

h{ arplicant has no foundstion uhatscever. To claim

the pay of a2 particuler post, a person has to hold

that post., The fact th
that post on ﬁ.?.?S is
Thus, without either ac
any order by which he ¢
that post, he is not en
post, Ue may notice hs
ged his reversion in 19
again made a represents
given effect to from 1.
on that representation
are that on 1.1.73, the
an AE, he is rot entitl
In the result, the appl

will bear their costs,

et his juniors were holdimg
neither here nor there,
tuelly holding that post or
ould be deemed to hzve held
titled to the pay of that

re that the applicant challen-
66 but githdreu the WP and
tion to have his promotion
1.73 but nothing happened
also., Thus, the facts simply
applicant not having been

ed to the pay of thst post,

ication is dismissed. Parties
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